M Glna” OA-172/2025/EZ NGT Kolkata <pgngtkolkata@gmail.com>

Fwd: Prayer

1 message

National Green Tribunal, Eastern Zone Bench, Kolkata <ngtjudicial-kolkata@gov.in> Mon, May 5, 2025 at 10:31 AP,;
To: pangtkolkata <pgngtkolkata@gmail.com>

Regards/dlaX b od

Judicial Section <TA& SR

National Green Tribunal / I §RA atfereor
Eastern Zone Bench /qzﬁam AyLs,

New Town, Kolkata / = 213, BIeiTdl - 700161
Ph./SU% - 033-2324 0089

Email: ngtjudicial-kolkata@gov.in

============ Forwarded message ============

From: Sh Deepto Ghosh Registrar <registrarngt-kolkata@gov.in>

To: “National Green Tribunal, Eastern Zone Bench, Kolkata"<ngtjudicial-kolkata@gov.in>
Date: Mon, 05 May 2025 09:25:12 +0530

Subject: Fwd: Prayer

===—=—======== Forwarded message ======——====

============ Forwarded message ============
From: Haripriya Patel <haripriyapatel@gmail.com>
To: <registramgt-kolkata@gov.in>

Date: Sun, 04 May 2025 21:06:02 +0530

Subject: Prayer

============ Forwarded message ============

To

The Honorable Chairman
National Green Tribunal
Eastern Zone Branch , Kolkata

Honourable Sir,

| would like to bring into the kind notice of Honourable Tribunal to one article published in the
newspaper the Sambad on 04/05/2025 namely “Three tributaries of the Budhabalanga
river under suffocation” (copy enclosed). The article highlighted that the Budhabalanga
River and its three main tributaries—Jarali, Sarali, and Sukjode—are facing severe pollution
and encroachment issues in Baripada, Mayurbhanj. Wastewater from all 28 municipal
wards is being discharged into these tributaries, turning them into drains and threatening
the survival of the Budhabalanga River. Encroachment has narrowed the riverbeds, causing
severe flooding during the 2013 Phailin cyclone due to backflow.
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It is reported that the Budhabalanga river is the lifeline of Mayurbhanj. It has three major
tributaries—Jarali, Sarali, and Sukjode. These tributaries are now gasping for life as all the
vyaste and sewage from Baripada town flows into them. Encroachers have even taken over
rlverbanlfs, turning them into drains. The deteriorating condition of these tributaries is
threatening the very existence of the Budhabalanga River. The river and its three tributaries
ﬂgw through the heart of Baripada town. Polluted water from all 28 wards of the city is
discharged through drains into Jarali, Sarali, and Sukjode, which in turn pollutes the
Budhabalanga river.

It is also reported that after the cyclone Phailin in 2013, Baripada town suffered severe
flooding due to the reverse flow of the Budhabalanga River. Floodwaters entered the city
through these tributaries. As the tributaries had narrowed, the floodwater easily overflowed
into the city. In the aftermath of this natural disaster, a master plan was developed to ensure
the free flow of water in the rivers. Measures such as building stone embankments and
deepening the tributaries were initiated. However, even after 12 years, the project has not
become fully functional.

It is also mentioned that currently, the riverbanks remain under the control of encroachers.
People have illegally set up shops and even extended their houses on the riverbeds. The
riverbeds have shrunk and are now filled with wild plants, garbage, and silt. Just 10 to 15
years ago, water from these tributaries was usable. Now, stepping into them risks causing
skin diseases. The riverbeds have become so narrow that the once-flowing tributaries now

resemble small drains. During the monsoon, they overflow with water, but for the remaining
eight months of the year, they dry up completely.

Articles 47 and 48-A of the Constitution impose upon the state a duty to improve the public
health of citizens and protect the environment respectively. The Constitution under Part IV-A
also casts a duty on every citizen of India to protect and improve the natural environment
including forests, lakes, rivers and wildlife. It is manifestly clear that pollution free water forms
the basic right under the Constitutional framework and a welfare state is bound to ensure the

same.

The effect of water pollution on human health is not the only adverse factor. Water pollution
can seriously harm aquatic life in water bodies. It has become necessary to compare the
costs of prevention and control of water pollution against its effects on human health including
treatment, indirect economic costs and damage to flora and fauna.

Over the years, there have been many legislative and executive actions to ensure this basic
right of pollution free water. Most importantly, the Water (Prevention and Control of Pollution)
Act, 1974 was enacted with an objective to provide for the prevention and control of water
pollution and maintaining or restoring of wholesomeness of water. The Act prohibits use of

any stream or well for disposal of polluted matter.

It is the duty of the government and every citizen to protect and improve the national
environment and national Assets like Rivers, Canals, Water bodies etc. Forests, rivers, water
bodies, wildlife etc. are our national wealth and they do not belong to an individual,
Government or Authority. The Government is the custodian of this wealth and as beneficiaries
of this wealth, it is as much our duty as that of the Government to preserve and treasure our

natural resources and environment for posterity.

This river is the lifeline of the people staying around the area. The pollution of the river is
causing not only drinking water problems but also affecting the important ecosystem for the
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welfare of the people staying around the area. The deplorable and polluting conditions of the
river will likely create imbalance in the environmental ecosystem. There is a requirement to
rejuvenate this river by removal of the pollution entering directly into the river and making the
river pollution free. Its restoration has the potential to contribute to water conservation,
irrigation, the provision of safe drinking water, tourism, agriculture and flood control. Therefore
| request the honourable tribunal to take cognizance of the facts and issue necessary

directions to authorities to take necessary steps to rejuvenate and restore the river to its
original position and glory.

With Regards

Smt Haripriya Patel
106, Lumbini Enclave
Chandrasekharpur
Near Care Hospital
Bhubaneswar-751021
Mob:9437842777

a sambad 4 budhabalanga.pdf
318K
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